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Flection Petitions

887. Shri B. N. Kureel: Wil] the
Minister of Law be pleased to state:

(a) the number of election petitions
received by the Election Commission
regarding the Lok Sabha elections of
1957; and

(b) the number of election petitions
disposed of by the Election Comm:ssion
und:-r Scction 85 and under Section
86 of the Representation of the Peo-
pie Act 1851 separately?

The Deputy Minister of Law (Shri
Hajarnavis): (a) The number of elec-
tion petitions received by the Elec-
tion Commission regarding the Lok
Sabha elections of 1957 is fifty-nine.

(b) Out of this number, one petition
was dismissed by the Election Com-
mission under Section 85 of the Re-
presentation of the People Act, 1981,
and ffty-seven petitions were referred
to Election Tribunals for trial wunder
Section 86. It may be added that one
potition was allowed to be withdrawn
under Section 110 of the Act





